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REPORT 
I 

INTRODUCTION 

I. the Chairman of the Committee on Petitions, hav?-ng been 
authorised by the Committee to present the Report on their behalf, 
present this their Second Report. 

2. The Committee was re-constituted by the Speaker on the 1st 
May, 1963. 

3. The Committee, after the presentation of their ~irst Report, 
held eight sittings on the 1st and 3rd May, 1963, 30th August and 
19th September, 1963, 3rd and 28th March, 1964 and 15th and 30th 
April, 1964. 

4. At their sittings mentioned above, the Committee considered 
the following petitions and other matters: 

(i) Petition from Shri Shanti Prasad Jain, New Delhi, Te: 
the Report of the Commission of Inquiry on the ad-
ministration of certain DaJmia-J ain Companies (Peti-
tion* No.4). 

(ii) Petition from Shri C. KesaViiah Naidu, Chittoor District, 
Andhra Pradesh, Te: allotment of funds to States for 
popularisation of Cow Dung Gas Plants (Petition No. 5 
-Appendix I). I 

(iii) Petition from Shri C. Kesaviah Naidu, Chittoor District, 
Andhra Pradesh re: the Indian Post Office Rules, 1933 
(Petition No.7-Appendix IV), 

(iv) Petition from Shri Hari Om and others re: rise in prices, 
taxes and other matters (Petition No.8-Appendix V). 

(v) Petition from Shri. C. L. Narasimha Reddy, New Delhi, 
Te: the Constitution (Seventeenth Amendment) Bill, 
1963, as reported by the Joint Committee (Petition 
No. 12-Appendix VI). 

(vi) Notes from the Ministries of Information and Broadcasting 
and of Transport and Communications (D.G., P.&T.) 
regarding action taken by Government to implement the 
recommendations of the Committee on Petitions, Second 
Lo~ ~abha, contained in their Fourteenth Report, on 
PetItIOn No. 37 from Shri C. Kesaviah Naidu. 

(vii) Note from the Ministry of Home Affairs regarding action 
taken by Government to implement the further recom-
mendation of the Committee, contained in their First 
Report, Third Lok Sabha, on Petition No. 34 (Second 
Lok Sabha) from Shri C. Kesaviah Naidu. 

-Not apPended. CoPies placed in Parliament Library. 
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Note from the Ministry of Tra~rt and Communications 
(D.G., P.&T.) regarding action taken by Government to 
implement the recommendations of the Committee, con-
tained in their First Report, Third Lok Sabha, on Peti-
tion No.1 from Shri C. Kesaviah Naidu. 

Two representations from Shri Viren Kumar Verma, Char-
tered Accountant, New Delhi, and Shri R. L. Tuli, 
General Manager, the Punjab National Bank Ltd., New 
Delhi, re: alleged photostat copy of a letter from an 
Auditor to a company, referred to in Lok Sabha by Shri 
Homi F. Daji, M.P. (Appendices XIII and XIV). 

(x) 168 other representation.s., letters etc. from various indivi-
duals, bodies or associations which were inadmissible as 
petitions. 

5. The Committee considered and adopted their Report, at their 
sitting held on the 30th April, 1964. 

6. The recommendations, decisions or observations of the Commit-
tee on the above matters have been included in this Report. 

II 
PETITION NO.4 FROM SHRI SHANTI PRASAD JAIN, NEW DELHI 

7. The petition* was presented to Lok .Sabha by Shri B. Singh 
Utiya, M.P., on the 3rd May, 1963. The Committee considered it at 
their sitting held on the same day.· . 

8. The petitioner, Shri Shanti Prasad Jain, had referred to the 
Report of the Commission of Inquiry on the Administration of cer-
tain Dalmia-Jain Companies and questioned the vario~s conclusions 
reached by the Commissron and stated that most of them were by 
evidence unsubstantiated and were mere generalisation. He desired 
that the submissions made by him be kept in view by the House 
while discussing the said Report and he might be given an opportu-
nity to submit to the House any other details pertaining to the 
findings of the Commission concerning him. 

Q. The Commission of Inquiry, in Part 1 of their Report, had 
examined the administration of ten companies in which Sarvashri 
Ramkrishna Dalmia, Jaidayal Dalmia, Shanti Prasad Jain, Shriyans 
Prasad Jain, their relatives, employees and persons concer.led with 
them exercised control. The Commission had held that, while Shri 
Ramkrishna Dalmia was directly responsible and in overall control 
of the companies, the other relatives and persons associated with him 
(including Shri Shanti Prasad Jain) in the Dalmia-Jain Group were 
also responsible for the defalcation of public money to suit their per-
sonal ends. 

10. The Report of the Commission of Inquiry on the administra-
tion of certain Dalmia-Jain Compapies had been laid 'In the 'fable of 
the House on the 23rd January, 1963 and notice of an .)fficial motion 

·Not appended. Copies placed in Parliament Library. 



3 

lor taking the Report into consideration, given by Shri K. C. Reddy. 
Minister of Commerce and Industry, had been admitted by the 
Speaker and circulated to members on the 28th February, 1963. The 
r:::port was to be taken up by the House on the' 4th l~ay, 1963 and 
twelve hours had been allotted for discussion on it. 

11. As the Report of the Commission was pending bE'f<>re the 
House for discussion, the Committee directed that copies of the peti-
tion might be circulated in extenso to all members of the House under 
Rule 307 of the Rules of Procedure and Conduct of Business in Lok 
Sabha. 

The petition was accordingly circulated on the 3rd May, 1963. 

III 
.PETITION NO.5 FROM SHRI C. KESAVlAH NAIDU, CHITTO OR 

DISTRICT, ANDHRA PRADESH 

12. The petition (Appendix I) was presented to Lok Sabha by 
Shri C. L. Narasimha Reddy, M.P., on the 20th August, ]963. 

13. The Committee conside~ the petition at their sittings held 
on the 30th August, 1963 and the 15th April, 1964. 

14. The petitioner had referred to the invention of the cow dung 
gas plant by the Indian Agricultural Research Institute to make use 
of methane gas at low cost, for utilisation as fuel for cooking and 
lighting purposes. He had, however, alleged that the benefit of the 
research conducted on this gas plant had not been made available to 
the ryots, with the result that the forest wealth of India was going 
-down by indiscriminate felling of trees for use as firewood. 

He had referred in this connection to a newsreport in the Hindu 
(Madras) dated the 8th June, 1963, under the caption "Cow Dung 

<Gas Plants", stating that the Government of West Bengal, as a part 
of their scheme for development of rural compost, had installed big 
units of the gas plants at ten Government farms in the first instance. 
'These farms would distribute 7,000 small units (of the plant) to the 
ryots with a subsidy within a ceiling of Rs. 4001-. 

The petitioner had suggested that, in other States also, the gas 
plant should be popularised by: 

(i) allotment of certain amounts to each block (under a Block 
Development Officer) in each State and releasing them 
quarteriy; and 

(ii) award of a rolling cup yearly to the State which installed 
the largest number of plants with its resources in pro-
portion to its population. 

15. The Committee have perused the reply of the Ministry of 
~ood and Agriculture (Deptt .. of AgriCulture:' Directorate of Exten-
SIOn) on the above suggestions in the petition. 

h 16. The Committee note' that, in pursuance of a decision taken at 
t e Cunference on Popularisation and Manufacture of Improved 
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Agricultural Implements held in Vigyan Bhavan, New Delhi, on the' 
15th and 16th July, 1963, the Ministry have since prepared a Scheme 
for popularisation of cow dung gas plants around Gramsewak Train-
ing Centre Workshop wings, The Ministry have forwarded the 
Scheme to all the State Governments and Administrations of Union' 
Territories for implementation, 

In their forwarding letter to the State Governments and Adminis-
trations of Union Territories, the Ministry have also explained the 
financial implications involved, 

17, The Committee have perused the copies of the Ministry's 
aforesaid letter and the Scheme (See Appendices II and III and 
annexures thereto) and note that the petitioner's suggestiDn for 
allotment of funds to States for popularising the Cow Dung Gas 
Plants has been accepted and implemented by the M:nistry. 

18, The Committee, therefore, recommend that no further action 
is necessary on the petition in view of the steps taken by the Gov-
ernment, 

IV 

PETITION NO. 7 FROM SHRI C. KESAVTJ\H NAIDU, CHITTO OR 
DISTRICT, ANDHRA PRADESH 

19, The petition (Appendix IV) was presented to Lok Sabha by' 
Shri C. Dass, M.P., on the 26th August, 1963. 

20. The Committee considered the petition at their sittings held 
on the 30th August, 1963 and 3rd March, 1964 in the light of factual 
comments obtained from the Department of Posts and Telegraphs 
(Director General Posts and Telegraphs). 

21. The petitioner had referred to the high cost of printing and 
sale of post-cards, registered covers and other items of postal statio-
nery, incurred by the P.&T. Department and he was of the opinion 
that it, being a Public Utility Department, should serve the public 
without earning profits and at less cost. 

The petitioner had made the following suggestions:-
(i) the cost of the embossed pOst-card might be reduced from 

10 nP. to 3 nP. per card and sold at 5 nP.; 
(ii) the cost of printing the post-card and of registered covers, 

which were at present sold for 80 nP. but were actually 
embossed with 70 nP. stamp, should also be shown in 
print on the stationery; similarly the cost of printing 
postage stamps of 3 nP. might be reduced to 2 nP. and 
the stamps might be permitted to be used by t~ public 
on privately manufactured cards on cardboards of half 
thickness and double breadthwise of the post-card equi-
valent to reply card-size, printed with names, photos or 
advertisements by private firms and supplied bv them 
free to public; and . 
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(iii) the designs on the post-cards might be changed annually. 

By splittmg up the postage and printing charges into different 
items in the above manner, tliere would be larger. demand for stam1?s 
and not for the 'unattractive' Departmental statIOnery. The publIc, 
would have the advantage of using privately-manufactured cards of 
their choice and paying only for the stamps. Government (P. &. T. 
Directorate) would save in printing, transportation (due to reductl?n 
m printing of post-cards), and preservation costs of the postal st&bo-
nery. 

22. The Department of Posts and Telegraphs in their comments 
on the petition have stated as follows:-

(i) The cost of the post card might be reduced to 3.nP. and sold 
at 5 nP. including the cost of stationery and manufa,ctw'e: 

The P. & T. Department is both a Commercial as well as a Public 
Utility Department. The postage rates will, therefore, have to be 
fixed with a view to balancing the revenue and expenditure. 

The cost of a post card which was only ! anna in December, 
1931, was raised in July, 1946 to ~ anna; in April, 1949 to 
t anna (as a result of the "All Up Scheme" for transmission of all 
ietters and post-cards by air) and finally fixed in May, 1963 at 6 nP; 
As against a revenue of only 5 nP. (or i anna) till May, 1963, and 
6 nP. since then, the cost of manufacture and handling a post card 
IS 8'08 nP, There is thus a loss of 3'08 nP. at the rate of 5 nP. per-
post card which steadily increased with the increasing volume of 
traffic in post cards during the past years, as per the statement be-
low: 

Year Cost of Loss per ReVenue producing Total loss 
handling rer post card traffic in the year 

post card jn (Millions) (in Jakhs) 

1957-58 7'5 np. 2'5 np. 831'33 207' 83 
1958-59 7 56 np. 2'56 np. ~05'25 23 1'74 
1960-61 8 oS np. 3'05 np. 903'38 275 53 
1961-62 8'08 np. 3'06 np. 989 0 7 30 4'63 

. Even the convel"Sion of the cost from! anna to 5 nP. on introduc-
t1l;)o . of decimal coinage and subsequent increase to 6, nP. has not 
ehmmated the losses. 

Further, the new rate adopted is well within the internationally 
acc~pted ratio between the letter rate and the post card rate. The 
Uruversal Postal Convention has made it obligatory in the foreign 
post t~a~ the rate for a post card should be 60% of that of a letter of 
~he mmlmum chargeable weight. The permiSSible charges on an in-
and post card thus works out to 9 nP" i.e. 60% of 15 nP. minimum. 

postage on a letter. ' 
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The first suggestion cannot, therefore, be accepted. 
(ii) The cost of manufacture of a post card or other postal statio­

"nery be indicated by a note printed separately on the top of the statio­
nery; and the public should be aUowed to print their own post carda 
paying a smaller postage: 

These suggestions appear to be based on the assumption that the 
cost of manufacture forms a good proportion of the post card rate, 
and hence the cost of the postage should be fixed at 3 nP. and card 
sold for 5 nP. The cost of manufacture of a post card is insignificant, 
O' 7 nP. as compared to the sale price of the post card, 6 nP. and the 
cost of handling it, viz. 7.38 nP. (8.0~0.70 nP.). It is hence neither 
possible nor necessary to indicate the charge on the card itself. 

Even now, the public are permitted to manufacture and use their 
own post cards, if these conformed to prescribed specifications and 
are required to pay the normal postage of 6 nP. on them [see amend-
ed Rule 11 of the Indian Post Office Rules, 1933-GSR 106, dated 
1Bth January 1961]. 

As regards indication of stationery charges on registration enve-
lopes, under Section 2 (g) of the Indian Post Office Act, 1898, the value 
denoted on any postal stationery might contain only postage or other 
fees or stamps payable in respect of postal articles under the Indian 
Post Office Act, 1898. The stationery charge is not a charge under 
the Indian Post Office Act, and the Post Office Guide clearly indicates 
the cost of a registered envelope inclusive of postage and is well 
known to the public. The postal staff can always refer any person in 
doubt to the Post .office Guide. copies of which are always available 
at the Post Offices. Hence, it is not necessarv to ind~cate separately 
the stationery charge on a registered envelope. 

(iii) Post cards might be printed attractively with desisns changed 
annually: 

The sale of picture post cards was tried some time ago but did not 
prove to be popular. It is not practicable to experiment with these 
again now, when there is a general shortage of paper in the country. 

The present post cards have been made as attractive as possible 
within the limi~ imposed by the need for economy. Any scheme 
of changing the designs annually will no doubt result in additional 
'expenditure and adversely affect the economics of the post card ser-
vice which is even now an uneconomic proposition. 

23. The Committee feel that, in view of the facts explained by the 
Department, no further action need be taken on the petition. 

V 
PETITION NO.8 FROM SHRI HARI OM AND OTHERS 

24. The petition (Appendix V) was presented to Lok Sabha by 
Shri A. K. Gopalan, M.P., on the 13th September 1963. The member 
while presenting the petition, had mentioned the number of signa~ 
tories to the petition as a crore and two and a half lakhs. 
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25. The Committee considered the petition at their sitting held on 
-the 19th September, 1963. 

26. The petitioners had referred to high taxes and levies on essen-
tial commodities such as kerosene, tobacco, tea, sugar etc., consequent 
rise in their pri'ces, introduction of Compulsory Deposit Scheme, and 
had stated that these had imposed heavy economic burdens, parti-
cularly on people with low incomes. 

They had also suggested the following immediate steps to re-
move their grievances: 

(i) Substantial reduction in prices, especially of the daily 
necessities in life. 

(ii) 

(iii) 

(iv) 

(v) 

Reduction in direct and indirect taxes, levies and sur-
charges falling upon the common man. 

Cancellation of the Compulsory Deposit Scheme which 
they felt was a forcible exaction from the meagre in-
comes of all toiling people. 

Nationalisation of banks, oil and foreign trade so as to aug-
ment fhe resources essential for national development and 
defence, to give relief to the people from heavy iaxation 
and to prevent unwarranted and unjust concentration of 
national wealth in a few hands. 
Adequate and effective measures to combat graft and cor-
ruption from all walks of life and establishment of demo-
cratic control to check bureaucratic oppression and end of 
the State of Emergency proclaimed by the President in 
October, 1962. 

.. 27. The Committee directed that the petition (both Hindi and Eng-
lIsh versions) might be circulated in extenso to all members of the 
House under Rule 307 of the Rules of Procedure and Condu'2t of Busi-
ness in Lok Sabha. . 

The petition was accordingly circulated on the 19th September, 
1963. 

VI 
PETITION NO. 12 FROM SHRI C. L. NARASIMHA REDDY, 

NEW DELHI 
Sh~· The petition (Appendix VI) was presented to Lok Sabha by 

n N. G. Ranga, M.P., on the 6th April, 1964. 

29h· The Committee considered the petition at their sitting held 
on t e 15th April, 1964. 

The petitioner, on behalf of representatives of Kisans of India, 
had stated that the All India Kisan Sammelan held on 30th Marr:h, 
196~, at Ramlila Grounds, Delhi, had registered its emphatic protest 
agamst t~e Constitution (Seventeenth Amendment) Bill, 1963 which 
wast consldered by them to be injurious to the interests of the pea-

·.san s of India. 
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The Sammelan had passed a resolution which inter alia stated 
that the land belonged to the tiller, an? h~s right to ~t was guaranteeci 
as a fundamental right by the ConstItutlOn of IndIa. . The repeated 
amendments of the Constitution were measures to deprive the people 
of their fundamental rights. By seeking to treat a peasant's farm as· 
if it was a feudal zamindari estate, the Bill soug~t to deprive ~h.e 
peasant of his right of appeal to a Court of Law agamst land acqUIsI-
tion by Government. 

The petitioner further stated that the Bill violated a categorical 
assurance given. in Parliament by Dr. B. R. Ambedkar, the then Law 
Minister. 

The petitioner had prayed that the Bill be dropped. 
30. Since the Bill, as reported by the Joint Committee, was pend-

ing before Lok Sabha, the Committee directed that the petition be 
circulated in extenso to all members of the House under Rule 3O'i of 
the Rules of Procedure and Conduct of Business in Lok Sabha. 

The petition was accordingly circulated on the 15th April, 1964. 
VII 

NOTES FROM THE MINISTRIES OF INFORMATION AND 
BROADCASTING AND OF TRANSPORT AND COMMUNICA-
TIONS (D. G., P. & T.) RE: ACTION TAKEN TO IMPLEMENT 
THE RECOMMENDATIONS OF THE COMMITTEE ON PETI-
TIONS, SECOND LOK SABHA, CONTAINED IN THEIR 
FOURTEENTH REPORT, ON PETITION NO. 37 FROM SHRI 
C. KESAVIAH NAIDU 

31. In their Fourteenth Report, presented on the 7th December, 
1961, the Committee on Petitions, Second Lok Sabha, after consider-
ing Petition No. 37, had recommended (vide para 12 of that Report) 
that facilities should be provided in the branch post offices located in 
villages for issue and renewal of broadcast receiver licences so as to 
avoid travel expenses and inconvenience to villagers. 

32. The Ministries of Information and Broadcasting and of Trans-
port and Communications (D. G., P. & T.), with whom the recom-
mendations were pursued, have endorsed a copy of their circular 
letter No. 20-17/59-BRL dated the 30th April, 1963 (Appendix VII) 
to all Heads of Circles and enclosed a copy each of the Director Gene-
ral's Post Office Circular No. 11 dated the 11th June 1963 and Postal 
~otice ~o. 8 dated ~lth June, 1963 (Appendices VIU'and IX). These 
mstructlOns authOrised the Branch Post Offices in rural areas to 
accept with eff~ct ~rom 1st June, 1963, applications from licensees for 
renewal of theIr lIcences, together with the expired licence, licence 
f~e and surch~rg~ fee. A tempo~ary receipt would be granted to the 
lIcensee mentlOrung the apprOXImate date on which he should call 
at the P?st Office ~or .collecting the renewed licence on surrendering 
t~e receIpt, after sigrung on its back in token of having collected the· 
lIcence. 

They have also stated that a Press Note on'the subject was issued 
by the Information Officer, P. & T. on the 7th May, 1963 and the D. G.,. 
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.A.I.R., New Delhi had arranged for giving publicit~ to th~ facility 
through local broadcasts on their Regional Broadcastmg statIons sub-
.sequently. 

33. The Committee note with satisfaction that the recommenda-
tion has been implemented in full. 

VIII 
NOTE FROM THE MINISTRY OF HOME AFFAIRS RE: ACTION 

TAKEN TO IMPLEMENT THE RECOMMENDATIONS OF THE 
COMMITTEE, CONTAINED IN THEIR FIRST REPORT 

34. In their First Report, presented on the 28th March, 1963, the 
Committee, after perusing the Note of the Ministry of Home Affairs 
implementing the recommendations of the Committee on Petitions, 
Se:ond Lok Sabha, in their Eighth Report, on Petition No. 34 from 
Shri C. Kesaviah Naidu, had further recommended (vide para 32 of 
First Report) that the Ministry of Home Affairs might ensure that 
wide publicity was given by the State Governments to the facilities 
now provided under the Arms Rules, 1962 for payment of licence fees 
either by money order/postal order or by cash. 

35. The Ministry of Home Affairs, with whom the recommenda-
tion was pursued, have addressed a letter (No. 38/15/63/P.lV, dated 
the 4th April, 1963) to all State Governments and Administrations 
of Union Territories enclosing extracts of paragraphs 28 to 32 of the 
First Report of the Committee for information and further necessary 
action. 

IX 
NOTE FROM THE MINISTRY OF TRANSPORT AND COMMUNI-

CATIONS, (D. G. P. & T.) RE: ACTION TAKEN TO IMPLE-
MENT THE RECOMMENDATIONS OF THE COMMITTEE, 
CONTAINED IN THEIR FIRST REPORT, ON PETITION NO.1 
FROM SHRI C. KESA VIAH NAIDU. 

36. In their First Report, presented to Lok Sabha on the 28th 
March, 1963, the Committee, after considering Petition No.1 in the 
l!ght of the comments of the Ministry of Transport and Communica-
tIons (D.G., P.&T.), had recommended (vide para 11 of that Report) 
the adopt·on with suitable modification by Government of the procp-
dure sl;lggested by the petitioner for distribution of'the stamp folders 
to aVOId unne~essary delay in their reaching the philatelists . 

. 37. The Ministry of Transport and Communications (D.G., P. & T.), 
WIth whom the recommendations of the Committee were pursued, 
s~ated that after placing the entire proposal before the Philatelic Ad-
~Isory Committee, it had been decided that in future such publicity 
holders should be made available to the public at a small price. They 

ad .enclosed extracts from the minutes of the meeting held by the 
AdVISOry Committee on the 2nd March, 1963 and a copy of the hand-
out ~eleased to the Press on the 28th April, 1963 in connection with 
the ISsue of a special postage stamp to commemorate the Centenary 
of the Red Cross (Appendix X). 
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The Ministry mentioned that the decision taken had since been: 
implemented with the issue of the Red Cross Centenary c<;>mmemora-
tion stamp brought out on May 8, 1963, a sample of which marked_ 
'Complimentary' (as distinct from the saleable copy) they had for--
warded for perusal by the Committee (Appendix XI). 

The Ministry had also decided to so assess the quantities to b~ 
printed as to meet the full (anticipated) demand from the. I:>ublic. 
They, therefore, 1e_t Cut n.J .c.lrther difficulty should be antIcIpated 
in this regard. 

38. The Committee note with s3tisfaction that the:r reco~mend:l­
tions have been implemented by the Iv'Enistry. 

X 

REPRESENTATIONS FROM SHRI VIREN KUMAR VERMA. 
CHARTERED ACCOUNTANT, NEW DELHI, AND SHRI R. L. 
TULI,\ GENERAL MANAGER., PUNJAB NATIONAL BANK 
LTD., NEW DELHI, RE: ALLEGED PHOTOSTAT COPY OF A 
LETTER FROM AN AUDITOR TO A COMPANY, REFERRED 
TO IN LOK SABHA BY SHRI HOMI F. DAJI, M.P. 

39. The Committee, at their sittings held on the 1st May, and 30th 
August. 1963 and the 3rd March, 1964, considered two representations 
from Sarvashri V. K. Verma and R. L. Tuli (Appendices XIII and 
XIV) referred to the Committee by the Speaker for recording their 
conclusions ~fter consulting the Ministries concerned. 

40. At their sitting held on the 1st May, 1963, the Committee heard 
the oral evidence of Shri Homi F. Daji, M.P., and perused the photo-
stat copy of the alleged letter (Appendix XII) produced before the 
Commlttee by the Member. 

41. The facts of the case as gathered by the Committee are des-
cribed below. 

On the 8th April, 1963, while speaking on the Demands for Grants 
relating to the Ministry of Commerce and Industry in Lok Sabha 
Shri Homi F. Daji, M.P., referred inter alia to a photostat copy of ~ 
letter from an auditor to a company (Appendix XII). That letter 
purported ~o have be~n written by Shri V. K. Verma, Auditor, to 
W. L. KohlI ~ Co. saymg that the latter would be assisted in the pur-
chas.e of ~Jasthan Bonds through the Rajasthan Branches of the 
PunJab NatIonal Bank Ltd. and that they would be allowed sufficient 
limit in the National Bank of Lahore for this purpose. The letter 
further stated that the bonds would be subsequently purchased by 
the Punjab ~ational Bank Ltd. and the profits shared half and hair 
and that Shn V. K. Verma would be appointed Auditor in W L Kohli & Co. . . 

42. On the 13th and 15th April, 1963, Shri V. K. Verma, Chartered 
Acc~>untant, and Shri R. L. Tuli, General Manager, the Punjab 
NatIOnal.Bank Ltd. addressed respectively their two representations 
(AppendI'2es XIII and XIV) to the Speaker: denying the genuineness 
of the photostat copy referred to in the House b'y Shri Homi F. Daji. 
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M.P., and the allegations contained there'n and requesting for an: 
enquiry about it. As stated. above, the Speaker referred the two 
representations to the CommIttee. 

43. In his oral evidence before the Committee, ~nd also i~ his s~!;­
sequent written statement submitted to the Comrmttee, ShTl HomI 1'. 
Daji, M.P., had said that he believed the photost~t copy. to be a true-
copy of the original letter. He had also stated tnter aha that:-

(i) Shri V. K. Verma, Chartered Accountant, was the son of 
Shri S. L. Verma, Chief Accountant, Punjab National Bank. 
Ltd. and he was in fact appointed auditor of W. L. Kohli 
& Co. 

(ii) The Punjab National Bank Ltd. had pur~hased Rajasthan 
securitie;; to the tune of nearly Rs. 4 crores. Almost all 
this, with the exception of a fraction of the amount, had 
been purchased through M / s W. L. Kohli & Co. 

(iii) The rates at which these bonds were sold to the Punjab 
National Bank Ltd., were higher than the purchase price, 
the difference being 'profit' shared privately. 

(iv) An observer of the Reserve Bank of India appointed to 
enquire into the affairs of the Punjab National Bank Ltd.,. 
had submitted reports to the Reserve Bank into the work-
ing of the Punjab National Bank Ltd. and the National 
Bank of Lahore Ltd. wh'ch would show the doubtful 
nature of transactions in the purchase of Rajasthan Bonds .. 

. 44. Th.e Committee have also perused in this connection the factual 
mformatlOn fumished by the Ministries of Commerce and Industry 
(Deptt. of Company Law Administration) and of Finance (Deptt. or 
Economic Affa:rs) on the matter. -

45. Th~ ~inis~ry of Commerce and Industry (Deptt. of Company 
Law Admm~stratlOn)· have, in their note furnished to the Committee,. 
stated .that I? November, 1962, the Ministry of Finance had brought 
to theIr notIce certain ~omplalnts received by them through the 
Reserve Bank of India against Mis V. K. Verma & Co., Chartered 
A-::cQuntants. The allegations were .that: 

(a) Mis. V. K. Verma & Co. had been guilty of soliciting pro-
fe3SlOnal work within the meaning of section 22 of the 
Chartered Accountants Act read with clause 6 of Part Iof 
the First Schedule thereto' , 

(b). the firm was en~aglng in a profession or occupation other 
than .the professlOn of chartered accountancy within the-
m~~nmg of clause 11 of Part I of the First Schedule to the-
saId Act; and 

(::) the. audi~or.s had been negligent in the performance of 
tdhUbes wIthm the meaning of clauses (5) to (8) of Par; I of' 

e Second Schedule to the said Act. 
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The allegations at (a) and (b) were based on a letter purported 
·to have been written by one Shri V. Kumar, to the firm of Walaytilal 
Kohli & Co. The Economic Affairs Department had felt that it would 

-be difficult to establish that the letter was genuine or that it was duly 
authorised. That Department, therefore, confined itself to the allega-
tion at (c) which was based on the observation made by the Income 
'Tax Officer, in his assessment order on Mis B. Dharmsingh & Co. 
:Private Limited., that the auditor was guilty of certifying an incor-
rect balance-sheet filed with the Income-tax authorities which was 
later revised by the company. The Economic Affairs Department, 
after seeking the advice of the Company Law Administration De-
partment as to the fonn in which the complaint could be made regard-
ing the above allegation, had referred the matter to the Institute of 
'Chartered Accountants in December, 1962. It was understood from 
-that Institute that on the basis of similar information received -_by 
them earlier, the case had been remitted to the Disciplinary Com-
mittee of the Institute for enquiry. 

The fact that some allegations had been made by a Member of 
Parliament in the House against an auditor and the further fact that 

-Shri V. K. Venna, Chartered Accountant, had made an appeal to the 
Speaker for a full enquiry into the matter as Shri Verma felt that 
the auditor referred to by Shri Daji was himself, had been brought 
to the notice of the Institute of Chartered Accountants. 

The Ministry have added that, under sub-section (1) of se::tion 21 
>of the Chartered Accountants Act, 1949, the case arising out of the 
information passed on to the Institute by the Department would, ii. 
the first instance, be considered by the Council of the Institute. The 
case would be referred to the Disciplinary Committee by the Council 
only if it was prima facie of opinion that the member of the Imtitllte 
-had been guilty of any professional or other misconduct. 

46. The Institute of Chartered Accountants of India, who were 
asked by the Committee to intimate the result of their enquiry, have 
replied that they have not so far taken any action on the complaint 

-re--eived. by them and that they do not propOse to take any action 
till it is known to them what decision has been arrived at by the Com-
mittee on Petitions on the two representations before them. 

47. The Ministry of Finance (Economic Affairs Department) in 
their factual comments on the matter have stated that the decision 
taken in December, 1962, referred to in para 45 above, regarding the 
propr'ety or otherwise of making a fonnal complaint to the Instltute 
of Chartered Accountants, on the basis of the photostat copy of the 
letter (Appendix XII), was arrived at in consultation with the Com-
pany Law Administration Department, Ministrv of Commerce and 
Industry, after the attention of that Department had been specifically 
invited to all the facts relating to Messrs V. K. Venna & Company, 
as they were then known to the Economi~ Affa:rs Department. 

'r'he Economic Affairs Department was informed by the Reserve 
Bank, after an examination by that Bank of the various allegations 
'ma~e bv Shri Ram Pratap Chopra, an ex-em-ployee of the Punjab 
NatIOnal Bank, that no loss was caused to the Punjab National Bank, 
·asa result of the transactions referred to in the photostat copy. That 
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Department was also informed by the Reserve Bank, soon after the 
transactions referred to in the photostat copy were brought to its 
notice, that the purchases of the Rajasthan Zamindari abolition bonds 
-by the Punjab National Bank had been discontinued and that Shri S. 
L Verma was not responsible any longer for the purchase and sale 
of other investments on behalf of the Punjab National Bank. 

The Ministry have added that an observer was deputed to the 
Punjab National Bank by the Reserve Bank of India in 1957 and had 
been attending the meetings of the Board of Directors of the Bank 

_ regularly since then. The observer had not made any special report 
to the Reserve Bank on the investments of the Punjab National Bank, 
but the Bank was regularly inspected by the Reserve Bank under 
section 35 of the Banking Companies Act, 1949, and in accordance with 
the normal practice during such inspections, the book value and the 
market value of the investments and the profits and losses on account 
of the purchase and sale of the investments were also ascertained. 
The Reserve Bank's conclusion that no loss had been caused to the 
Punjab National Bank was based on this independent examination. 
The Ministry have pointed out, in this connection, that Zamindari 
abolition bonds are generally purchased by the cre,dj.t institutions at 
prices which are considerably less than the actual face value and are 
held till maturity so that there is actually no loss. 

As banks are credit institutions, the Reserve Bank's inspection 
reports under section 35 of the Banking Companies Act, 1949, are 
treated as secret. The Ministry, therefore, regret that it will not be 
possible to disclose the report, but in the present case, the question 
-of making the report available does not seem to them to aris~,. as the 
Reserve Bank, apart from satisfying itself that no actual loss or dep-
reciation had' been caused to the Punjab National Bank, did not seem 
.to have cone into the history of these purchases at any great length. 

48. The Committee have also perused in this connection the factual 
information furnished by the General Manager, the National Bank of 
Lahore, Ltd., Shri Walaytilal Kohli of Kohli Finance (Pvt.) Ltd., and 
~e Deputy General Manager, the Punjab National Bank Ltd., relat-
mg to the purchase, sale, commission paid, profits etc. made by the 
three parties from the Rajasthan Zamindari Abolition Bonds, pur-
'Chase and/or sale of which were transacted through Mis W. L. Kohli 
~ Co. during the period 1958 to 1961. 

. 49. The General Manager, National Bank of Lahore Ltd., has fur-
~hed the following figures relating to the transactions they had 
''With MIS Kohli Finance (Pvt.) Ltd.:- . 

Year 

1958 
1959 
.1960 Un-cellected 
I96r Un-collected 
1:96 1 6-collected 

Face-vahe of Bonds 

Nil 
Nil 

8,35,000.00 nP. 
3,45,000.00 nP. 
5,67,000.00 nP. 

Book-value 

Nil 
Nil 

8,14,200.00 nP. 
3,36,325.00 nP. 
3,3.0,887.20 nP . . ------------=....::;:..-~--
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No commission was paid to Mis W L. K.ohli & Company at the" 
time of purchasing of these bonds and· these were ,purchased by thee-
Bank at the above Book-value. 

No sale of such bonds had been made through Mis W. L. Kohli 
& Company during these years. All t~ese bonds purch~ed by the' 
Bank in its Investment Portfolio as detaIled above were stIll held by 
the Bank and as such, the question of making any profit out of those· 
did not arise. 

50. Shri Walaytilal Kohli, Managing Director, Mis Kohli Finance 
(Pvt.) Ltd., New Delhi, has furnished the. following particulars re--
garding the purchase, sale, profits etc. made by his Company from< 
the purchase and sale of Rajasthan Zamindari Abolition Bonds tran-· 
saC'ted during the period 1958 to 1961:-

Period 

Fro:nI-4-60 to 31-3-61 

Details 

No business of Rajasthan Zamindari 
Abolition Bonds. 
No business of Rajasthan Zamindari . 
Abolition Bonds. 

During this year , Rajasthan Zamindarr. 
Abolition Bonds for tr.e face val~e 
of Rs.2,60,000!- were purchased 
and sold and thus making a profit of 
Rs. 10,000/- only. 
No business of Rajasthan Zamindari . 
Abolition Bonds. 

Mis V. K. V~nna & Co., Chartered Accountants, were appointed as·, 
auditors of the Company for the financial year ended 1957-58 and 
they continued to be their auditors. 

The details of the sums of money paid.to-M/s V. K.. Verma & Co., 
during the period mentioned are as under. The money was paid 9S 
Audit Fee for auditing the accounts of the Company. 

For the Financial year. 1957/58 Rs. 1,000/-
1958/59 Rs' 1,200,'-
195960 Rs. 1,5°0'-
1960/61 Rs. 1,250/-

51. The Deputy General Manager of the Punjab National Bank 
Ltd. has stated that Shri R. L. Tull's request for an enquiry into the 
genuineness of the document meant nothing more than calling upon. 
~e pessessor. of the document to produce it for this purpose. Once-
It was establIshed that the document was forged, the allegations con-
tained therein would fall to the ground. 

He has added that if it is desired to enquire into allegations inde-
pendently of this document, the persons making the allegations-
should, in his opinion, be required to submit a statement of the alle-
gations and the supporting facts on the basis of which a pnma jacift 
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case could be established. Copies of such material should then be 
supplied to the perSons against whom allegations are made so that 
they are enabled to· defend themselves. If at any stage any of the 
parties calls for the production of any documents in possession of the 
Bank, he (the Dy. General Man~ger) will doubtless get them produc-
ed through competent officials of the Bank. 

The Deputv General Manager of the Punjab National Bank Ltd., 
has also stated that the 'purpose of Shri R. L. Tuli's representation 
(Appendix XIV) to the Speaker was to inform him that the photo-
stat copv of the letter (Appendix XII) referred to by Shri Homi F. 
Daji, M.P .. was not aria could not be genuine. In that letter, the 
General Manager, Shri R. L. Tuli, had mentioned that one Shri Ram 
Pratap Chopra, a senior officer of the Bank, whose services were ter-
minated in August, 1960, brought all sorts of pressure on the Directors 
to secure his reinstatement. Shri Chopra also called on Shri Tuli 
some time before the Annual General Meeting of the Bank held on 
the 24th May, 1962. and made wild allegations concerning the pur-
chase and sale of Government Securities with a view to intimidate 
him into recommending the re-instatement of Shri Chopra to the 
Board of Directors. He also showed a photostat coPy of the letter 
referred to by Shri Daji, and on its authenticity being challenged. 
Shri Chopra evaded the issue and did not produce the original letter. 
Even after several assurances to him, Shri Chopra did not produce 
the original letter or other evidence, but repeated these wild allega-
tions at the previous Annual General Meeting. Share-holders of 
the Bank refused to believe his fantastic story and hooted him down. 

The Deputy General Manager of the Punjab National Bank Ltd. 
has also forwarded to the Committee a copy of an order said to have 
been made bv the Punjab High Court on the 13th September, 1963, 
in the case "State v. R. P. Chopra" (Cr. Misc. 954 of 1962) directing 
prosecution of Shri R. P. Chopra under sections 465, (forl!ery) and 
471 (using as genuine a forged document) of Indian Penal Code in 
another matter. 

52 .. The Committee have carefully considered all the facts and 
mate~Ial submitted to them in this connection and are of the opinion 
that, In the absence of the original document, it is difficult for them 
to say whether the photostat coPy of the alleged letter is geinuine 
or otherwise. In view of this, the Committee have decided not to 
&lItES (Bee ltppeatiill X¥). I'/A./tSIA-L- -;(£- /h? a#e"'l.- ~ ftU.t. . 

XI 

REPRESENTATIONS INADMISSIBLE AS PETITIONS 

J.3. At t~eir above mentioned sittings held during the period cov-
er~y thIS Report, the Committee have also considered 168 repre-
senta~lO!lS and letters addressed by various individuals, bodies or 
as~cIaho~ to the ~ouse, the Speaker or the Chairman of the Com-
nu ee, whIch were Inadmissible as petitions . 
. t 54. Th.e Committee observe with satisfaction that through their 
In ervMtIOn during the ~eriod under report, 80 peti~i~ners had been 
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pr.ovided expeditious relief or complete or due redressal of their 
grievances, or that the Ministries concerned had explained satisfac-
torily the grounds for not being able to remove the petitioners' griev-
ances (See Appendix XV). 

NEW DELHI; 
The 30th April, 1964. 

M. THIRUMALA RAG, 
ChaiTln.an, 

Committee on Petitions. 



APPENDIX I 
PETITION No. 5 

[Presented by Shri C. L. Narasimha Reddy, M.P. on the 20th August, 
1963] 

(See Para 12 of the Report) 

To 
Lok Sabha, New Delhi. 

The humble petition of Shri C. Kesaviah Naidu, Chittoor District, 
Andhra Pradesh, i 
SHEWETH: 

Cow dung which is useful as manure, is used as fuel throughout 
the Country ~d national loss was hrought to the notice of the public 
in "OUR INDIA" by Shri Minoo Masani, several years back, which 
was transloated and published in several languages. 

2. The Indian Agricultural Research Institute have brought out 
the "Cow dung Gas Plant" otherwise known as "Gobar Gas Plant" to 
make use of the methane gas: (a) to cook food without firewood and 
(b) to have a petromax light without kerosene. Whatever research 
that was carried out was not brought to the doors of the ryot, who 
has got more cattle tmm the members in his family, so as to enable 
him to make use of the plant and save fuel cost and at the same time 
make use of dung as Manure. Day by day, the forest wealth is going 
down by indiscriminate cutting of trees for firewood and the cost of 
firewood also has risen up in the market. 

Under the caption "COW DUNG GAS PLANTS", tthe following 
news which appeared in the Hindu dated 8-6-1963 is self exple.na-
tory:-

"The Government of West Bengal have decided to set up a 
number of cow dung gas plants throughout the State 
as a part of the scheme for development of rural com-
post. I 

Under the scheme each Government farm will be provided with 
a big unit of the cow dung gas plant and 7,000 small units 
will be distributed at subsidised Il""ates. The subsidy pr0-
posed to be given by the Government for each unit will 
be within a ceiling of Rs. 400 each. The ten Government 
farms which have been immediately selected for i.nsmlla-
tion of a big unit eaCh lH'e Chlnsurah, Burdwan, Susunia, 
Naihati, Kangra, Fulia, KlIllvani, Krishnanagar, Bhajan-
ghat and Malda.. 
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The Block Development Officers have been authorised to incur 
the requisite expenditure in this connection". 

3. All credit should go to the West Bengal Government for their 
bold step in finding out the usefulness and. popularising the gas 
plants. 

4. In order to popularise "Gobar Gas Plants" certain amounts may 
be allotted to each State, I"eleasing the amounts quarterly so that they 
may show quarterly progress, instead of allowing them to utilise all 
the amounts at the end of the financial year in the month of March. 

and accordingly your petitioner prays that: 
(a) certain amount may be allotted to each block, to popularise 

Gobar Gas Plants; and 
(b) the State whioh instals the largest number of plants with 

their resources, in proportion to the population IllBy he awarded a 
rolling cUip yearly once, 

and your petitioner as in duty bound will ever pray. 

Name of petitioner 

C. KESA 
VIAH 
NAIDU 

Full AddreSS 

PreSident, Bheemavaram Panchayat, 
Nara,ingapuram Post, Chandragiri 
Taluk, Chittoor District, Andhra 

Pradesh 

Countersigned 1 
by I 

J 

Signature with date 

C. Kesaviah Naidu, 
12-6-63 

C. L. Narasimha Reddy M.P 
Div. No. 444 15-6-1963. 
C. Dass, M. P. 
Div. No. 91 



"APPENDIX n 
(See Appendix III and Para 17 of Report) 

No. F. 23 (2)/62-Trg. I/AI Express 

GOVERNMENT OF INDIA 
""Directorate of Extension, Ministry of Food & Agriculture 

(Department of Agriculture) 

Krishi Bhavan, New Delhi 

Dated the 14th February, 1964. 

Extension Commissioner. 

'To 

The Development Commissioners, 

All St'3te Governments & Union Territories. 

SUBJECT: -Scheme for Popularisation of Cow Dung Gas Plants 
around workshop wings-Implementation for. 

1;ir, 

I am directed to say that the Scheme for Popularisation of Cow 
Dung Gas Plants around selected workshops wings bas been under 
the consideration of this M,inistry for some time past. It has now 
'been decided with the concurrence of the Planning Commission to 
implement the scheme as a centrally-sponsored scheme. The scheme 
is designed to provide adequate supplies of gas not only for domestic 
purposes like lighting in rural 8!"eas and cooking, but also for manu-
rial purposes. The genesis of the scheme lies in the fact that about 
50% of thecow-dung cakes is at present utilized exclusively as fuel, 
resulting in an enormous waste of its manurial content. A copy of 
the model scheme is enclosed. . 

The scheme will be confined to selected 50 workshop wings attach-
--ed t.o grnrn sevak training centres/package programme workshops/ 
Agncultural Engineering workshops. It is proposed to install about 
'5,000 family-sized gas plants of 100 c. ft. capacity each on the fields of 
-the well-to-do farmers having at least 5 to 6 heads of cattle around 
-these workshops in the course of five years. The approximate cost of 
a gas plant including accessories would be about Rs. 600 which would 
be given to the eligible farmers subject to the terms end conditions 

19 



20 

enumerated in the scheme as an interest free loan recoverable m, 
equal instalments over a 'Period of five years. The loans will be: 
advanced to the farmers for the purpose ,by the Smte Government 
and the latter will be entitled to equivalent loans from the Central. 
Government. The loans will carry nonnal rate of interest but with 
a view to compensate the Stnte Gove~ent, the Government of. 
India will be prepared to pay subsidy equivalent to the interest 
actlUally paid by the State Government from time to time. One· 
mechanic will be appointed at each of the workshops to look after· 
100 gas plants to be installed around the workshop. The total expen-
diture on the Pay and Allowances of the mechanic aIp.ounting to 
Rs. 14300 per annum per mechanic will be given as Grant to the· 
State Government, besides the amount of Rs. 500 for Kit bag per 
mechanic. The Central assistance will be payable in accordance with 
the revised procedure in force. 

It is requested that early steps may kindly be taken to formulate 
specific proposals in consultation with the Finance Department and 
your phased programme sent to this Ministry for formal sanction. In 
any case the requirement for 1964-65 may please be indicated im-
mediately so that the scheme could be put into opemtion without 
further delay. . 

The receipt of this letter may kindly be acknowledged at an early 
date. ; ':1 ! 

Yours faithfully, 

SdJ-

for Extemion Commissioner .. 



APPENDIX flI 

(See Appendix II and Para 17 of Report) 
Scheme fOT popularisation of Cow Dung Gas Plants around workshop­

Wings 

Introduction: 

It has been estimated that out of 800 million tons of fresh animal 
dung available, at least 50% viz. 400 million tons is burnt away in 
the form of dung cakes for wrant of alternative fuel and therefore it 
is not available for manurial purposes to meet the requirements of 
our starved soils. By utilizing dung for ,the gas plants, it will be 
possible to provide enough gas to be used for cooking and other such 
purposes and the residue after an'3erobic fennentation of the dung, 
will be used as manure. This will also help in improving the village· 
sanitation, by reducing fly breeding etc. 

OBJECTIVES: 

It has been decided to popularise the cow dung gas plants with 
the follOwing objectives:-· 

1. To produce the gas for cooking purposes IB..t home. 

2. To produce the gas for lighting purposes in the villages. 

3. To use residual sludge which is an excellent manure for 
agricultural purposes in the fields. 

PROPOSED INTENSIVE PROGRAMME: 

Keeping all the above given points into consideration a draft 
scheme on popularioo.tion of cow dung gas plant around selected 51} 
workshop wings of Extension Training Centres/Package Programme 
If)orksh?ps i Agricultural Engineering Workshops has been prepared 
(See LIst .at Annexure I below). It is proposed to install. at about 20 
to 25 fanuly sized gas plBnts of 100 c. ft. capacity each around each 
workshop in a year. 

STAFF & TRAINING: 

Rs Approximate cost of each gas plant of 100 c. ft. capacity would be 
.. 6()(). One mechanic will be appointed at each of the workshop. 

WIngs to look after the installation and working of "out 100 gas 
plants proposed to be set up around each workshop wing in five years. 
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time. He will be responsible for the work of installation, mainten-
ance and i'epairs of all the plants. Mechanics will be selected from 
among the best Trainees who have received training at the Workshop 
wings. After appointment they will be given further training for one 
month at I.A.R.I., New Delhi, the Ajitmal Gas Plant Training Centre 
in Ebawah District, U.P. & P.R. A.I., Lucknow (U.P.). 

The field officer concerned with the execution of the scheme will 
be the Agricultural Engineer incharge of workshop who will work 
in consultation with the Block Development Officer in selection of 
farmers under the overall supervision of the Director Agricultural 
Implements, Ministry of Food and Agriculture. 

FINANCIAL IMPLICATIONS: 

The scheme is of 5 years duration and is to be implemented 
through 50 selected workshop wings attached to Gram sevak Tmin-
ing CentresfPackage Programme Workshops and other Agricultural 
Engineering workshops. The total numbers of the gas plants will be 
5,000 i.e. 100 plants per workshop. Installtation of 100 such plants 
will be undertaken around each workshop in course of 5 years. 

The details of the grants and loan have been given in Annexure 
II. The stores may be procured by the State Governments concern-
ed in accordl.lnce with their normal rules. 

FACILITIES TO THE FARMERS: 

These plants would be installed on the fields of the farmers who 
are well to do and having at least 5 to 6 heads of cattle. The cost of 
each plant is about Rs. 600 including its geneml accessories etc. This 
amount should be given to the farmers as an interest free loan re-
coveru.ble in five years. Other items such as engines, fans etc. will have 
to be bought by the farmer at his own cost if he so desires them to be 
operoted with the gas plants. The technical assistance regarding ins-
tallation, repair and maintenance of the Gas Plant would be provid-
ed free of charge to the farmers. 

An agreement should also be got signed by the farmer to:-
(a) agree to install the plant; 
<'b) agree to work it regularly as per instructions of the 

mechanic or the officers of the department; 

(c) agree to return the loan within a period of five years; and 
(d) In case a farmer feels that the gas plant is not useful for 

,"",im, he should say so within a period of six months and 'he Government will in that case take back the gas plant 
drum and other moveable equipment and recover the 
amount of lwn already advanced in one instalment 
forthwith. 



Annexure I to Appendix m 
A Tlfllatwe List of tile Centres where lhe Scheru of COfI) Dung Gas Plant is 10 ". 

imtl-nled 

• ~II. WORKSHOP WINGS ATTACHBD TO GRAMSJlWAK TRAINING CBNTRBS 

'I. Workshop Wing," 
Gramsevak Training Centre, 
Muzaffarpur (Bihar) 

t'. Workshop Wing,' 
Gramsevak Training Centre, 

_ Junagadh (Gujarat) .. 

(3. Workshop Wing,~ 
Gramsevak Training Centre. 
Kottarakara (Kerala) "4. Workshop Wing, 
Gramsevak Training Centre, 
Antri(M.P.) 

~ S. Workshop Wing, 
'4 Gramsevak Training Centre, 

Obaidullaganj (M.P.) 
r~. Workshop Wing, 

Gramsevak Training Centre, 
Nowgong(M.P.) 

7. Workshop Wing, ~ 
Gram~evak Training Centre, 
Powerkheda (M.P.) 

~8. Workshop Wing,' 
Gn'luevak Training Centre, 1 
Mlnjri(Maharashtra) ~ 

9. Workshop Wing, ~ 
Gra~1Uevak Training Centre, .. 
Sinj!wahi (Chanda) (Maharashtra) 

10. W:>rkshop Wing, 
G~a mevak Training Centre, 
T. Klllupatti (Madras) 

II. Workshop Wing, . 
Gramsevak Training Centre, 
S. V. Nagaram (Madras) 

u. Workshop Wing, 
Gramlevak TrUning Centre, 
Pattukkottai (Madras) 

13. W:Jrkshop Wing, 
G~lUI!Vak Tnining Centre, 
B:tlva nisagu (Mldraa) 

[4. W)rkshop Wing; , 
G~l UI!Vllt r~.tining Centre, 
FL1lis I (Wm Bengal) 

[5. Workshop Wing, . 
Gra-"!Vl\: TrJining Centre, 
Kadige (Mysore) 

23 

16. Workshop Wing, 
Gramsevak Training Centre, 
Bolangir (Orissa). 

17. Workshop Wing, 
Gramsevsk Training Ccnue, 
Nabha (punjab) 

18. Workshop Wing, 
Extension Education Institute, 
NilokberiCPunjab ) .. 

19. Workshop Wing, 
Gramsevak Training Centre, 
Batala(Punjab) • 

20. Workshop Wing, 
Gramsevak Training Centre, 
Bakshi-ka-Talab (U.P.) 

21. Workshop Wing, 
Gramscvak Training Centre, 
Ghazipur(U.P.) 

22. Workshop Wing, 
Gramscvak Training Centre, 
Asafpur(U.P.) 

23. Workshop Wing, 
Gramsevak Training Centre, 
Pratapgarh (U.P.) 

24. Workshop Wing. 
Gramsevak Training Centre, 

, Dohri Ghat (U.P.) 

2S. Workshop, Wing, 
Gramscvak Training Centre, 
Bakewar (V.P.) 

26. Workshop Wing, 
Gramsevak Training Centre, 
Rampur Maniharan (U.P.) 

27. Workshop Wing, 
Gramsevak Training Centre, 
BurdWUl (W. Bengal) 

28. Workshop W~' 
Gramsevak Training Centre, 
Baraur(U.P.) 

29. Workshop Wing, 
Gramsevak Training Centre, 
B1IIandahahar(U.P.) 
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II. PACKAGE PROGRAMME WORKSHOPS 

~. West Godavari, District, 
(Andhra Pradesh). 

3. Tanjore (Madres) . ... \ ' 

5. Surat (Gujrat). 
7. Palghat (Kerala). 
9. Mandya (Mysore). 

Eluru 2. Raipur (Madhya pradesh). 

4 .. Pali (Rajasthan). 
6. Alleppey (Kerala). 

.. 8 .. Bhandara (Maharashtra). 
10. Sambalpur (Orissa). 

III. RESEARCH, TESTING & TRAINING CENTRES 

.1. Rajendranagar, Hyderabad. 
2. Indian Agricultural Research Institute, New Delhi 
3. Junagadh, Gujrat State. 
4. Agriculture College, Campus, Kerala State VELLYANI. 
·5. Jabalpur (Madhya Pradesh). 
6. Lawely Toad, Coimbatore-3 (Madras). 
7. Agriculture College Compound, Maharashtra State, Poona-5. 
8. Hebbel, Bangalore. 
9. Bhubneswar, Orissa. 

10. Jaipur, Rajasthan. 
11. Government Agriculture College, Kanpur, (U.P.). 

Annexure n to Appendix m 
Financial ImPlications of the Schenll! of Gobar Gas Plants 

A. RECURRING: 
GRANT . 

I Yr. 
Rs. 

II Yr. III Yr. IV Yr. 
Rs. Rs. Rs. 

V Yr. Total 
RsRs. 

of (a) Mechanic in the grade 
Rs. 120-5-250 p.m. 1>440 1,500 1,560 1,620 1,680 7,800' 

(b) T.A. & D.A. for mechaniC 
@ Rs.loo p.m. • . . 1,200 1,200 1,200 1,200 1,200 6,000 

(c) Provision for Refresher Train-
ing at I.A.R.1. and R.R.A.1. 
for Mechanic in the first year 

TOTAL 

B. NON-RECURRING: 

Tool-Kits tor Mechanic 

Total cost of one workshop: 

500 

500 
Recurring + Non-Recurring 

14,300 + 500 

LOAN 
Interest-free loans to individual farmers .@Rs. 600 per plant. 

500 

=500 



APPENDIX IV 
PETrrrON No.7 

[Presented by Shri C. Dass, M.P., on the 26th August, 1963] 
(See Para 19 of Report) 

Lok Sabha, 
New Delhi. 

The humble petition of Shri C. Kesaviah Naidu, Chittoor District, 
AndhTa Pradesh, 
SHEWETH 

The Post Office is not a Commercial Department, but it is a Pub-
lic Utility Department, where the motive should not be profit earning. 
It should serve the public with less cost,. 

2. A brother employed at a far off place on a poor salary, used to 
write a Not-paid letter to his sister in Great Britain once a month 
and she used to refuse the letter with ,the unders1Janding that her 
brother was all right. When a Member of Parliament in U.K. came 
to know of it, he raised a debate in that Parliament and brought 
down the cost of the post card (the cheapest means for conveyances 
of news) within the easy reach of the poor. 

3. Once, the cost of a post card was 6 pies (3 Nps) , an Inland 
letter Rs. 0.1.6 (10 Nps) and a cover Rs. 0.2.0 (12 Nps) or so. Then 
there were heavy sales of post cards and reply cards end the postman 
used to bring out a lot of them~because they were within the easy 
reach of the poor-for delivery. If statistics are collected, they will 
show that there was more revenue from half-'!l.n-anna post cards than 
from Nine-pi~ post cards introduced later. 

4. Once the Minister for Transport and Communications had 
pleaded that the card which was selling at 9 pies (5 Nps) actually 
cost Rs. 0.1.6 (10 nPs) including the cost of stationery, printing, 
accounting and etc. as it sould be sold at the same rate in all the 
corners of Indie, e.g. in Kanya Kumari or in the Himachal Pradesh. 
Further it is said that the cost of printing 1 Np postage stamp is 
!l10re than 1 Np or say 2 N~. corrected to the nearest Np. When such 
IS ~he case, they may as well discontinue its printing leaving it for 
pnvate enterprise, as deteiled below. 

5. The face value of an embossed Registration Letter is Rs. 0.70, 
but .it is sold at Rs. 0.80 in the post offices, which includes the cost of 
~bonery and manufacture. There was an ocoasion for your peti-
t~oner to witness at one of the post offices that a member of the pub-

. he, an income-tax assessee, paid 80 Nps tQWl3rds the cost of an em-
I bossed Registration Letter to whom a letter embossed with postage 
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worth 70 Nps was actually issued. The purchaser pertinently ques-
tioned the postal official, the authority for collection of 10 Nps un-
accounted, whether the atnowit so demanded was correct or not and 
as to how the 10 Nps could be shown by him in his accounts. The· 
official at the counter was not able to reply convincingly. Your peti-
tioner, though 93.tisfied that the cost of stationery of 10 Nps realised 
by the official was correct, feels that the Government should print 
a note on the envelope itself indicating the cost of stationery 
separately. So also, an embossed post card may be fixed at 3 Nps and 
sold at 5 Nps making a note on it showing the cost of stationery 
separately. If such ~ procedure is adopted, the public will purchase 
cards. which strictly conform to the size and thickness of that manu- . 
factured by the Department, in different colours and get them 
printed neatly-easily decipherable by the post office to return to the 
sender, when the addressee is not found--or affix their rubber stamps 
with names etc. or punch them with their names and affix 3 . 
Nps postage stamps, whenever necessary and post them. 

6. Instead 0: manufacturing 6 Nps post card at a cost of 10 Nps 
(the present rate) and incurring a loss of 4 Nps. per card, towards its 
stationery and manufacturing charges, it is better to print 3 ~ps. 
postage stamps-less weight to carry-at 2 Nps co;;t and thus gain· 
one naya paisa on each such .stamp for use on privately manufactur-· 
ed cards. 

7. Certain firms and even Government offices may purchase card· 
board of half-thickness and double breadthwise of the post card 
equivalent to reply card size. (Employment Exchanges are making· 
use of such cards)-; get them printed with the names of the firms 
or offices and type the matter side and address side-with the ima-
ginary lines of "first fold here" in between-at one and the same 
time (easy to take carbon copies also, when the thickness of the 
card board is thin), paste the first half with the second half to 
come to the required thickness of departmental specifications and 
affix postage and post it. An enterprising firm or a Studio may' 
print lakhs of empty cards with the advertisement of its goods or its 
picture on the left half of the address side- (just as the Ministry of . 
Information and Broadcasting print the Taj Mahal and the like in 
colours on the matter side on postcard-size glazed papers and sell 
them)-and issue free to the public for them to make use of it as 
a card affixing 3 Nps. stamp. A businessman may get his photo 
printed on the card and a candidate for election may get his photo-
printed on the card and appeal to the electorate by post to vote for 
him. especially in Graduates', Teachers' and Local Authorities' Cons-
tituencies of the Legislative-Council, thus popularisiIlg his identity 
or recognition with the electorate. There are several advantages of 
this kind and the Government also can reduce printing of 75 per cent 
of the stock of post cards. 

8. By splitting the postage and the stationery charges into two 
different items, there will he larger demands for stamps only and not 
foo- the embossed Governmental stationery which are unattractive. 
By conceding this, the Government can save not only the charges 
incurred for transhipping the stationeries from one place to another-
but also reduce the space required in preserving the stationeries at: 
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different offices. Simultaneously the public can have the ;{ttractive' 
stationeries of their choice and meet the expenses from the reduction 
referred to herein. The public who are using privately-manufactur-, 
ed cards can have the advantage of the cost of stationeries procured -
at their cost adjusted and simultaneously the Government can be 
relieved of the transhipment charges of the heavy embossed station--
eries frorn one place to another all over India. 

and acordingly your petitioner prays that: 
(a) the cost of the post caxd may be reduced to 3 nP and sold 

at 5 nP. including the cost of stationery and manufac-
ture; 

(b) a note indicating the cost of stationery be printed sepa-
rately on the top of the postal stationeries concerned; 
and : 

(c) post cards may' be printed attractively with designs 
changed annually, 

and your petitioner as in duty bound will ever pray. 

Name of Petitioner 

C. KESAVIAH NAIDU 

Address Signature with date 

President, Bheemavaram 
Panchayat,Narasingapuram 
Post Chandragiri Taluk, 
Chittoor District, Andhra 
Pradesh!. 

Sd - C. Kesaviah 
Naidu, 

2-7-1963· 

Countersigned by {Sd/- C. Dass, M.P. Div. No. 91 
II-7-1963. 

Sd/- C. L. Narasimha Reddy, M.P. 
Div. No. 444 
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APPENDIX VI 
PETITION No. 12 

[presented by Shri N. G. Ranga, MP, on the 6th April, 19M} 

To 

Lok Sabha, 

New Delhi. 

(See Para 28 of Report) 

The humble petition 0If Shri C. L. Narasimha Reddy on behalf' 
of the representatives of Kisans of India 

SHEWETH 
At the All India Kisan Sammelan held on 30th March, 1964, at 

Re.mlila Grounds, Delhi, a Resolution was passed by the represen-· 
tatives of the Kisans of India, in which they inter alia stated that the 
land belongs to the tiller. The peasant loves his land and will not 
allow anyone to take it from him. The right to his land is guaranteed 
to the peasant as a Fundamental Right by our country's Constitution. 

2. The Congress Party and Government have 'been seeking to eat 
into the fundamental rights of the people by repeatedly amending' 
the Constitution. The Seventeenth Amendment to the Constitution 
now lbefore Parliament is the latest move in this direction. By seek-
ing to treat a peasant's farm as if it was a feudal Zamindari" estate, 
'the amendment seeks to deprive the peasant Of his r:ght (.f appeal 
to a Court of Law against the acquisition of land by Government for 
any so-called public purpose without just compensation. This amend-
ment violates the categorical assurance given in 1951 by Dr. Ambed-
"kar, the then Law Minister of the Government of India that the 
expropriatory provisions of the Constitution (First Amendment) Bilf 
would never be applied to the ryot or actual tiller of the land. 

3. The Sammelan representing the peasants of India, registered 
its emphatic protest against this amendment to the Constitution and 
felt that it would be injurious to the interests and well-being of the 
peasants in India. The Sammelan felt that this amendment far from 
solving the problems of agriculture and producing more food which 
the country needs, would create shortages and throw the country 
into chaos. 

4. The peasants of India led by the Swat antra Party have for the 
"past year expressed their determination to oppose this Amendment .. 
<>Ver two lakhs of peasants have signed petitions to ~1iament cal-
ling for the withdrawal of this Bill. The Report of the Joint Com-

-m1ttee presented to Parliament on the eve of the Delhi Convention. 
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.ahowed that those who wished tu deprive the peasants of their land, 
have since modified their original proposals after perceiving the 
growing opposition. The major concession recommended by the 
Joint Committee is that the expropriatory provisions of the Amen~ 
ment should not apply to those actual cultivators whose lands do not 
exceed the ceilings laid down by State Laws for the time being or 1;0 
be enacted from time to time. The Sammelan considered the chang.,. 
es in the Bill recommended by the Joint Committee as a sign that 
the influence of the peasants had made itself felt over the past few 
months. This partial victory showed what could be achieved by IT-.oe 
peasants in a democracy such as ours. 

5. It may, however, be pointed out that the concessions made by 
the Joint Committee are not real. The definition of those personally 
cultivating land and the ceilings can be changed by State Govern-
ments and Assemblies from time to time according to the desire 
expressed by the majority belonging to this or any other ruling 
Party. Where the ceiling is today, let us say, 30 standard acres, it 
can be reduced to 20, 15, 10, 5 or even 3, acres as in Kerala by a 
simple, Act of the State Assembly. The Sammelan, therefore, desired 
the peasants of India not to be misled by statements that only big 
farmers had cauSe to worry about this amendment and that th-e 
small peasarut was protected. The Sammelan considered the Bill 
to be foonded on a pernicious principle violating the Fundamental 
Rights of all peasants to their land. It called upon the peasants to 
remain united in the face of the attempt to divide them. 

6. If the Government of India persists in its effort to deprive the 
peasants of their rights by passing the Bill through Parliament on 
the basis of its majority attained in the General Elections of 1962, 
where the Congress Party failed to secure even half the number of 
votes polled, this Sammelan appealed to the President of the Republic 
to refuse his assent to the Bill in line with the assurance given by 
Dr. B. R. Amhedkar in Parliament that the President would be oblig-
ed to refuse assent to a Bill which touched on the Fundamental 
Rights of the ryot to his land. 

7. Those assembled at the Sammelan further took a solmen pledge 
that they would be prepared to sacrifice their utmost for the sake of 
retaining their land, which they loved dearly, which was the source 
of their economic ingependence and self-employment and which they 
were entiltled to leave to their children, 

and accordingly your petitioner prays that the Constitution 
(Seventeenth Amendment) Bill, 1963, as reported by the Joint Com-
mittee, be dropped, 

and your petitioner as in duty bound will ever pray. 

Name of Petitioner Full AddreSS 

C. L. Narasimha ReJdy lIS, Dal1". Ganj, Delhi. 

Signature with date 

Sdj-C. L. Narasimha Reid,. 
44. 1964 

-----------------------------------------------------
Countersigned l. 

By J N. G. Ranga, M.P. 



APPENDIX VII 
(See Para 32 of Report) 

INDIAN POSTS AND TELEGRAPHS DEPARTMENT, DIRECTOR 
GENERAL OF POSTS & TELEGRAPHS . 

No. 20-17/59-BRL Dated New Delhi, the 30th April, 1963. 
10th Vaisakha, 1885 (Saka) 

SUBJECT.-Renewal of Broadcast Receiver Licences in rural areas­
Authority to Branch Post Offices to accept Broadc6LSt 
Receiver Lice1't'Ce renewal fee. • 

The proposal o~ giving facility for renewal of Broadcast Receiver 
Licences in rural areas was for some time under consideration of this 
office. It has now been decided to authorise the Branch Post Offices 
in rural areas to accept with effect from 1-6-1963, the licence fee and 
surcharge, if any,for renewal of Broadcast Receiver Licences in 
villages. Action is being taken to print Postal Notice and DirectaI' 
General Post Office Circular on the subject. The procedure to be 
followed in renewal of Broadcast Receiver Licences through the 
Branch Post Offices is given in the Circular for guidance. Adv1'nce 
copies of the Postal Notice and Circular are sent herewith for your 
.information and necessary action. 

Sd/- H. N. AGGARWAL, ---Director (Wireless). 

To 

All Heads of Circles. 

"N6. 20-17/59-BRL Dated New Delhi, the 30th April, 1963. 

Copy forwarded for information to:-
1. The Lok Sabba Secretariat with reference to their U.O. No. 27-C/63. 

- dated the 15th March, 1963 . 

• • • .. • 
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APPENDIX VIII 
(See Para 32 of Report) 

INDIAN POSTS AND TELEGRAPHS DEPARTMENT, OFFICE OF 
THE DIRECTOR GENERAL OF POSTS & TELEGRAPH~ . 

. D.G.'s Post Office Circular No. 11 oo.ted 1F6-1963 
SUBJECT.-Renewal of Broadcast Receiver Liceftces in rural are(l3-­

Authority to Branch Post Offices to accept the Licence fee. 
The proposal has .been under consideration for some time in this 

Directorate to provide facility for renewal of Broadcast Receiver 
Licences in villages through Branch Post Offices. It has now been 
decided to authorise the Branch Post Offices to accept with effect from 
1-6-1963 the licence fee and surcllarge, if any,*from the licensee and 
issue a receipt in form MS-87-A in token of having collected the am-
ount and the expired licence. The number of the expired licence for 
which renewal fee is accepted may be noted in the receipt. The 
approximate date on which the licensee should call at the post office 
for collecting the licence will also be mentioned in the receipt handed 
over to him. The expired licence and amount collected will 
be forwarded by the Branch Post Office to the Account Office duly 
entered in daily account of the Branch Post Office. The Accourit. 
Office will examine the documents and if they are in order will issue 
licence and forward it to the Branch Office duly entered in the B.O. 
slips. The documents received in the Ac,count Office for renewal of 
the licence i.e. the expired licence etc. will be disposed of in the same 
manner as those received direct in the Account Office. . 

The Branch Postmaster on receipt of the renewed licence will 
hand it over to the Licensee when he calls at the post office. The 
receipt MS. 87-A previously issued to the licensee will be taken buk 
after getting the signatures of the licensee stating that he has receiv-
ed B.R.L. No. \ dated ............ issued by the ............ Post 
Office. 

The Branch Postmaster should paste the receipt so received 
against office copy as a record that the licence has been duly deliver-" 
ed to the licensee. 

At the time of inspecting the Branch Post Office the Inspecting 
Officer will ensure that every copy of the form MS-87-A is received 
back from the licensee. 

A Postal Notice No.8 dated 11-6-1963 issued on the subject 
accompanies. (Annexure III). 

Sd/- H. N. AGGARWAL, 
Di'rector (WireleBs). 

*For renewal of broadcast receiver liCences in rua) ar(as. On r(qurat, the El8rdl 
Postmaster w i 1 collect the expired liccJICc& and the dl:c t:eencc fec With lurchal1!e" 
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-\PPENDIX IX 

(See Para 32 of Report) 
, 
INDIAN POSTS AND TELEGRAPHS DEPARTMENT, OFFICE OF-
. THE DIRECTOR GENERAL OF POSTS & TELEGRAPHS 

Postal Notice No.8 dt. 11-6-63. 

At present the Broadcast Receiver Licences are issued and renew-
ed only by the Head and Sub Post Offices. These Post Offices being 
not within an easy reach of th~ people in rural areas, the holders ot 
radio licences in villages experience difficulty in getting their licEmces 
renewed. In order to remove this difficulty and to render better 
mcilities to the members of pUiblic in the rural areas, the Govern-
ment have decided to authorise the Branch Post Offices in rural areas 
to accept the licence fee for renewal of these licences. It is, therefore 
notified for the information of all concerned that with effect from 
1-6-1963, the Branch Post Offices in rural areas will commence ac-
~pting licence fee and surcharge, if any, for renewal of Broadcast 
Receiver Licences. Whenever such a licence is to ibe renewed the 
licensee should deposit the due licence fee and surcharge, if any, in a Branch Post Office for which a receipt in form MS.87,\-will be 
given to him. The approximate date on which the licensee should 
call at the post office for collecting his renewed licence will also be 
mentioned. On the due date the licensee should collect the renewed 
licence from the Branch Post Office on surrendering the receipt pre-
viously issued to him. The licensee will also sign on the back of the 
receipt surrendered stating that he has received the B.R.L. No ..... . 
dated ............ issued by the ............ Post Office. 

Sd/- H. N. AGGARWAL, 
DiTe~tor (Wirele8&). 



APPENDIX X 

(See Para 37 of Report) 
PRESS INFORMATION BUREAU 

GoVERNMENT OF INDIA 
POSTAGE STAMP FOR RED CROSS CENTENARY 

New Delhi, Vaisak11a 6, 188' 
ApriJ 28, 1963-

A special postage stamp will be issued on May 8, 1963 to com-
-memorate the centenary Of the Red Cross, which is being celebrated 
in 90 countries throughout the world. The Government of India has 
decided to celebrate the centenary on May 8, which is the birthday 
of Henri Dunant, the founder of the Red Cross. Fifty-three other 
Governments are also issuing special postage stamps on th~ 
occasion. 

In India, the Posts & Telegraphs Department is issuing the Red 
Cross commemoration stamp in the denomination of 15 nP. Specially 
-designed First Day Covers will also be available for sale at all 
Philatelic Bureaux and certain selected Post Offices. Special first day 
cancellations will be used at Philatelic Bureau only. 

An attractive folder is also ibeing brought out by the P. & T. 
Department alon~ with the stamp and first day cover. This will be-
available for a small price at Philatelic· Bureau and selected post 

»offices. '- :. !.~ 
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APPENDIX~XI 

(See Para 37 ofR~port) 

15nP. 

INDIA 

IN D I A 

n.ED CROSS CENTEN.~ R " 
COMMEMORATION 

STAMP 

Date of issue 
Denomination 
Size 
Set • 
Colour 
Perforation 
Watermark 

MayS. 1963 

15 nP. 

Stamr 

INDIA 

TECHNICAL DATA 

Wednesday. the 8th May, 1963-
IS nP. 
2-90)( 3.91 ems_ 
35 stamps per issue sheet 
Grey and Red 
13 
All over multiple "Lion Capital of As.k&.·~_ 

Printing process • 
Designed and printed at 
Quantities printed 

• Photogravure 
India Security Press. Nasik Road 
4 million 

,-------------Termsofswe-----~-----­
Overseas orders for the supply of the new 
stamps and First Day Covers should be 
addressed with full particulars to the 
Indian Philatelic Bureau G_P_O. Bomba} 
and should be accompanied by a Bank draft 
or crossed cheque encashable in India_ 

RED CROSS CENTENARY (1863-19<)3) 

Th. idea Gf the Red Cross was conceived by Henri Denant in 1859 when he say; forty. 
tlulusand dyingand wounded soldiers lying uncared for on the battlefield ofSolferino (Italy) •. 
Tile orpniation itself came into existence in 1863 as a result IIIf his efforts to establish. 
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an international body for taking care of the sick and wounded in all wars. Tended with 
care and devotion, it has now become the great international institution whose primary' 
function is the relief of human suffering on an' impartial basis. Besides its traditional 
services in times of war and conflicts, the Red Cross all over the world has an extensive 
peace-time programme for the promotion of health, prevention of disease and mitigation 
of suffering. 

Tile Centenary of the foundation of the Red Cross is being celebrated by national Red 
Cross Societies in 9<;1 countries this year. 

'The day for the main celebrations in India is the 8th May which is the birthday of the 
founder of the Red Cross and is observed every year as World Red Cross Day. To mark 
the occasion the Posts & Telegraphs Department has decided to bring out a special postage 
stamp in commemoration of the Red Cross Centenary. Fifty-two other countries are also 
bringing out special postage stamps on the occasion. 

A specially designed First Day Cover will be made available for sale at all philateli C: 
bureaux and certain selected post offices throughout the country. 

Special First Day Cancellations will be used at philatelic bureaux only. 

RED CROSS CENTENARY 

-1-
8,5.63 

NEW DELHI 
1863-1963 



APPENDIX XU 
(See paras 40, 41, 47 and 51 of Report) 

Copy of the photostat copy of a letter from an auditor to a company 
referred to in Lok Sabha by Shri Homi Daji, M.P. 

(L.S. Debates dated 8-4-1963, c. 8497) 

'Dear Mr ........ . 

Af; desired by you I confirm the arrangement discussed in the 
presence of Shri Shital Prasad Jain and Shri S. L. Verma We will 
assist you in the purchase of Rajasthan Bonds through the Rajasthan 
branches of Punjab National Bank. According to your requirements 
you will be allowed sufficient limit in the National Bank of Lahore, 
'Ltd., Delhi, against these or other bonds which will later on be 
purchased by the PunjaJb National Bank from time to time. The 
profits will be divided by us, half and half. I will be taken as 
Auditor in your company.'. 

g8 



APPENDIX xm 
(See paras 39 and 42 of Report) 

. Copy of letter dated 13th April, 1963, from Shri V. K. Venna eft Co., 
Cha:rtered Accountants, 25, Faiz Bazar, Delhi-7, to the Hon'ble 
Speaker, Lok Sabha. 

Hon'ble Speaker, 

I have read with great concern the proceedings of the LJk Sabha 
on 8th April, 1963, as reproducted in the Daily "Patriot" dated 9th 
April, 1963, as also the proceeding~ of the 9th April, 1963 as repro-

.' duced in Daily "Patriot" dated 10th April, 1963, cutting of both dates 
attached (not reproduced). 

I have reason to believe, particularly having regard to certain 
back ground that the auditor referred to is myself. 

May I point out, Sir, that I have written no such letter and the 
so-called letter purported to be signed by me of which a photostat 
copy has heen referred to is a forgery. 

One Mr. Ram Pratap Chopra who was employed in the Punjab 
National Bank Ltd., bears a grievance against my respected father 
Shri S. L. Verma, Chief Accountant, Punjab National Bank Ltd. 
probably because Mr. Ram Pratap Chopra believes that his services 
were terminated on 22nd August, 1960 by the Punjab National Bank 
Ltd. through the intervention of my father. Soon after the termina-
tion of his services he first tried to get himself reinstated in the 
Punja:b National Bank Ltd. Having failed to get himself reinstated 
he started a black-mailing campaign against the bank and its officers. 
Some believe he was instrumental in engineering a campaign for the 
withdrawal of deposits from the bank on the ground that the bank 
was being exploited by its Directors. This rush took place on 28th 
and 29th August, 1960 just a week after the termination Of his ser-
vices. Thereafter, according to my information, he submitted a 
memorandum to the Reserve Bank of India making grave 
charges against the directors and I believe against my respected 
father, who '.is I have said was the Chief Accountant of the 
Bank. He used the photostat copy of the alleged letter in support of 
his argument with Reserve Bank of India. He repeated the same 
charges at the last Annual General Meeting of the Punjab National 

. Bank Ltd. He failed most miserably in the attempts both with 
Reserve Bank of India and at the General Body Meeting of the 
Punjab National Bank Ltd. He has now taken recourse of vilifica-

. tion through the members of the Parliament. 

I submit, Sir, with great respect that manufacturing of documents 
to achieve his objectIve appears to be nothing uncommon with Mr. 
Ram Pratap Chopra. As a matter of fact, another charge of forgery 
is pending against ~him before the courts in the Punjab. I enclose 
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herewith a cutting of certain proceedinm; before the Punjab High 
Court. Published in the "Patriot" dated 8th April, 1963 (not re-
produced) . 

Since I am a professional man such scandalous chaxges are bound 
to cause irreparable damage to me and my profession particularly 
when they are made by the Hon'ble members of the Parliament and 
therefore widely published. May I, therefore, seek your protection 
and most humbly request you in the circumstances to enquire 
into the matter. I am prepared to appear before you and affirm on 
oath what I have said. 

May I add that there is an internal evidence in the alleged 
photostat copy of the letter in which it is said "I will be taken as 
the auditor in your company" which is absolutely Wltrue. Needless 
for me to say that other contents of the letter are mere faJbrication. 

Yours faithfully, 

Sd/- V. K. Verma. 



APPENDIX XIV 

(See paras 39, 42 and 51 of Report) 

Copy <Xi letter from Shri R. L. Tuli, General Manager, The Punjab 
National Bank Ltd., dated 15th April, 1963, Head Office, New 
Delhi-1 to the Honourable Speaker, Lok Sabha. 

~eference No. 905/GM, 
Dear Honourable Speaker, 

I have seen the proceedings of the' Lok Sabha of 8th and 9th April 
as reported in the Daily 'Patriot' of 9th and 10th instant and am 
sorry to note that the name of the Punjab National Bank Ltd., has 
been dragged in the text of the letter referred to by Shri Homi Daji, 
as reproduced in the issue of 9th instant and in the reply given by 
the Commerce and Industries Minister as reproduced by the said 
'paper in its issue of the 10th instant. Normally I would not have 
thought it fit to take notice of this incident, but as banks are credit 
institutions and ambiguous references made to any of them in an 
August House like the Parliament of India can be misinterpreted by 
the public resulting in considerable harm to it, I crave your Honour's 
indulgence in 9-11owing me to apprise you of certain facts, which will 
help in clarifying the Bank's position. 

The Punjab National Bank Ltd. was estalblished in 1894, and it 
has been steadily gaining in strength and popularity by rendering 
useful service to the development of the economy Of the countTy. 
Among all the banks in the private sector, the P.N.B. has the largest 
number of offices and second largest deposits. Its depositors and 
clients exceed a million. I, therefore, hope that yOlU will agree with 
me, Sir, that I have to be very jealous of preserving its credit and 
hOJlour. 

The services of one Shri Ram Pratap Chopra, a senior officer of 
the Bank, were terminated i.n August, 1960. He brought all sorts of 
pressure on the Directors to secure his re-instatement. It appears 
that on his failure in achieving this objeC'tive he became actively 
hostile to the Institution and to some of the directors, who, in his 
estimation, had a majoc voice in the ma.'1agement of the Bank. 
Within a week of his exit, there was a rush on. the Bank. Some 
people considered that he had a definite hand in spreading all types 
of false rumours and instigating the depositors to withdraw their 
deposits. Due to the perfect soundness of the Bank, its high liquidity 
and the great prestige that it always enjoyed with its customers, the 
TUsh subsided within a couple of days. and the Bank not only came 
'Out unscathed from this test, but con..<dderably enhanced its reputa-
tion. Shri Chopra, however. continued his nefarious activities 
against the Institution, probably to scare the management to such a 
point that they agreed to take him back in service. I have !reasons 
"to believe that he tried to poison the opinion of the Reserve Bank 
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and of very high officials of the Government of India, and even. 80m ... 
Ministers, against the Bank. Fortqnately they knew the affairs or 
the Bank too well to be led away by this false propaganda 

Some time before the last . Annual General Meeting of the Bank 
held on 24th May, 1962, Shri Chopra called on me and made wild 
allegations concerning the purchase and sale of the Government 
Securities with a view to int';::tidate me into recommending to the 
Board that he be re-instated in the Bank. I asked him to produce' 
such evidence as he might have to support his allegations. He show-
ed me the photostat copy of a letter a1l2ged to han been written by 
Shri V. K. Varma, a Chartered Accountant and son of Shri S. L. 
Varma, our Chief Accountant. The text of that letter has now been 
reproduced in the 'Patriot' of 9th instanrt;. I challenged the authen-
ticity of the document and requested Shri Chopra to show me the 
original letter. He evaded the issue. I mentioned this incident to 
my Chairman, Shri R. N. Goenka, and suggested that we may ask 
Shri Chopra to prove the allegations. The Chairman agreed with 
this suggestion and directed me to pursue it actively. Thereupon I 
assured Mr. Chopra several times that I was prepared to undertake a 
regular enquiry if he could show me the original letter and produce 
whatever other evidence he had to prove the truth of the contents 
of the letter. Instead of following an honourable course of letting 
me investigate into the case, he repeated these wild allegations in our 
la ,t Annual General Meeting. The shareholders refused to believe 
his fantastic story and hooted him down. 

It appears that he is continuing the vendetta and has enlisted 
the cooperation of some Members of the Parliament. The honour-
aJble MembeT who referred to the aforesaid letter also mentioned 
that he had a photostat copy, which he could produce before the 
House. May I request, Sir, that the genuineness of the original 
document be got examined by a competern person, and if it proves· 
to be a fake or a forgery, your honour may take such action as you 
may deem proper. 

Most respectfully, 
I beg to remain, 

Sir, 

Your most obedient servant, 
Sd./ - R. L .. TULI, 

General Manager. 
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